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IN THE CENI9AL WMqISTRATIVE TRIBUNAL ; HYDERABAD BENCH 

AT HYDER$AD 

O.A.No.744/93 	 Date of Order; 28.11.96 

BETWEEN 

D.Sráenivas Reddy 

AND 

The Mdl. Central Provident Fund, 
Commissioner (South 2one)Regional 
Provident Fund Office, Barkatpura, 
Hyde rabad •  

The Dt. Employment Officer, 
Dt •  Employment Exchange, 
Kurnool, Kurnool Dist. 

Applicant. 

.. Respondents. 

Counsel for the Applicant 	 Mr.V.Krishna Rao 

Counsel for the Respondents 	 Mr.S.Iaksh7Rao 

Mr.IVRK.Murthy for R-2 

CORAM; 

HON'BLJE SHRI R.Rk4GARMIN : MEMBER (ADNN.) 

HON'BLE SEiRI 8.3, JAI PARAMESHAR : MEMBER (JtJDL.) 

J U D G E M E N T 

X Oral order as per Hon' ble Shri R.Rangarajan,Mmber (Mnn.) a 

None for the applicant. Mr.S.Lakshmjjcanta Rao, for R-1 

and Mr.I.V.R.K.Murthy, for R-2. 

Mr.C.S.RekIy, ?dditional Connissjoner of Central Provident 

Fund was present in the court and elained the selection procedure. 

3. 	R-1 issued a notification for sponsoring candidates for 

the post of Fssenger under R-21- in January 1993 and May 1993 
cc 

It is stated thatLrec).lisition calling for volunteers from 

Employment Exchange was Sent The requisition sent in January 

1993 was for two vacancies and the second requisition was for 

four vacancies. Thus the total number of vacancies to be filled 



amounted to six. R-2 
(sponsored 233 candidates against that requisition. A D.F.C. 

met and apnel of 12—a 	selected candidates wà$1D 
incltding 

preparedpanticipating vacancies that will arise in future. 

It is stated that all the 12 candidates empanelled have been 

posted as Messengers on various dates. The applicant figureL. 

at serial No.13 and hence his name was not included in the panel. 

The applicant submits that many of his juniors who had 

registered in employment exchange wider the control of R-2 

were sponsored ignoring his seniority. Thus, the applicant 

submits that the selection procedure has been vitiated as 

senior candidate had been overlooked while sponsoring by the 

employment exchange. 

This 04 is filed praying for a direction to R-1 to 

issue call letter to the applicant and permit him to appear 

for the interview and selection to the post of ttssenger 

proposed to be held in the 4th week of June 1993 or any other 

subsequent date without insisting that the name of the applicant 

should be sponsored by R-2 herein along with other sponsored 

candidate. 

An interim order was issued in this OA dt. 9.7.93 

wherein Ft-i was directed to interview the applicant also on 
'A>  

20.8.93, but the result if he  selected should not be published 

until further orders. 

The main contention of the Ft-i in this QA is that the 

applicant though interviewed could not come up in the selection 

for empwielling him. Hence the applicant can not claim to be 

posted as a ?ssenger. 

R-2 has filed a reply. The reply filed by R-2 states 

that the senIority of the applicant as per registration in the 
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sponoring the candidates aga±nt the 
Exchange was adhere4 to whileLNone of his Juniors 

as per the date of their registration in the Employnnt Exchange 

was sponsored against the requisition issued by K-i. The 

applicant registered in the District En1oynent Exchange in 

Kurâool on 25.8.87 by registration No.11810/87. The candidates 

sponsored against the notification had registered earlier to that 

date and the last candidate sponsored registered in the employrrent 

exchange on 16.8.84. Thus R-2 Submits that no irregularity i 
while 

committed Z. sponsoring the-  candidates against the requisition 

of R-i, 

The learned counsel for the applicant was not present 

inspte of the repeated adjournments. Even today the learned 

counsel for the applicant was not present. No rejoirer has 

been filed contraverting the details given by R-2. Hence it has 

to be held that the applicant was not sponsored as he was not 

senior enough to be sponsored against the requisition send by 

K-i and there is no irregularity. We do  not see any reason to 
and 

set aside the selection panel/to give direction to appoint the 

applicant against the post of Messenger. 

In the result, the OA is dismissed. No costs. 

B.S. JAI PARAMESHWAK 
	

(R.RANGARMAN 
Melter AJudl.) 
	

Member (Admn.) 

_-T 	Dated: 28th November, 1995 

	

( Dictated in Open Court ) 
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0.A. N 0. 744/93 

Copy to: 

The 2dd1.Csntra1 Prth"jdent Fund Commissioner, 
(South Zone) Regional Pro•'ident Fund Of'f'ice, 
Darkatpura, Hyderabad. 

The 3t.Employmsnt O?ficer, 
Dt.Employment Exchange, 
Kurnool, Kurnool District. 

One copy to ilr.\T.Krishna Rao, ftdocte, 
H yd era bad 

One copy to rlr.S.Lakshmikantha Rao, ..docute, 
C.\T,Hydsrabad. 

One copy to Mr.I.".R.K.Ilurthy, Mdocate, 
C\T , H yd era be d 

One copy to Library,CT,Hyderabad. 

One duplicate copy. 
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